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BEFORE THE NATIONAL GREEN 

TRIBUNAL PRINCIPAL, BENCH, NEW DELHI 

Original Application No. 846/2022 

IN THE MATTER OF: 

News Report published in the newspaper the Hindu dated 15.11.2022 

titled 

“Stone quarry collapses in Mizoram, 12 feared dead” 

 

AFFIDAVIT IN COMPLIANCE TO ORDER DATED 28.11.2022 ON 

BEHALF OF RESPONDENT - STATE OFMIZORAM 

1. That this Hon’ble Tribunal vide order dated 28.11.2022 directed States to file : 

“6. As laid down by the Hon’ble Supreme Court in M.C. Mehta v. UOI 

& Ors.3, liability of owner of any hazardous commercial activities for 

damage is absolute and not governed by Ryland v Fletcher rule. This 

Tribunal has held4 that in such cases, compensation should be @ Rs. 

20 lakhs in respect of each of the deceased victim on principle in 

Uphaar Cinema5. If the PP fails to pay such compensation, the State 

has to pay and recover the same from PP……………….. 

8. In view of the above, pending further orders, the State Authorities 

may ensure disbursement of compensation to the victims by taking such 

coercive measures as may be necessary against the PP failing which 

the State itself will be liable for payment. State may also take 

appropriate stringent measures against violation of law. Action to be 

taken by the State Authorities should include fixing responsibility for 
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violating environment and safety norms, including in handling of 

explosive for blasting.” 

A True copy of the order of this Hon’ble Tribunal dated 28.11.2022 

in re: News report published in the Newspaper The Hindu dated 

15.11.2022 titled “Stone quarry collapses in Mizoram, 12 feared 

dead” (Original Application No. 846/2022)” is annexed herewith 

and marked as “ANNEXURE-I” 

 

2. It is humbly submitted that, in respectful compliance of the 

directions of Para no. 6 to Para no.8 of the Order of the Hon’ble 

National Green Tribunal, ABCI Infrastructures Pvt. Ltd. were 

instructed by the Govt. of Mizoram to pay compensation to the 

deceased vide DM&R Department’s letter No.13012/169/2022-

DMR dated 28.12.2022, No. C.18015/23/2022-DMR dated 

29.12.2022, No. C.18015/23/2022-DMR dated 06.01.2023 and 

No. C.18015/23/2022-DMR dated 12.01.2023. ABCI 

Infrastructures Pvt. Ltd. stated in their letter dated 07.01.2023 that 

they have paid to each of the families of the deceased an interim 

relief on 16.12.2022 through the Deputy Commissioner, Hnahthial 

District amounting to Rs. 5,00,000/- and another Rs.1,00,000/- 

directly to the next of kin on 19.11.2022. 

2



  

3. Further, they stated that all the deceased workmen were insured with 

TATA AIG, vide Policy Number 2280073585, issued on 

11.02.2022, which is a Workmen’s Compensation Policy, which 

cover compensation to be paid under the Workmen’s 

Compensation Act, 1923, now known as Employees Compensation 

Act, 1932. Hence, they claimed that the total compensation aid in 

respect of the 12 deceased employees would be tentatively 

Rs.2,63,35,425/- which is more than Rs.2,40,00,000/- directed to be 

paid by the Hon’ble Green Tribunal, by way of the subject order. A 

True Copy of aforesaid letters by the State and the PP are annexed 

herewith and marked as “ANNEXURE-2” 

 

4. The District Legal Service Authority, Lunglei constituted two Lok 

Adalat sittings on13.01.2023 and 17.01.2023. But since the matter 

is not resolved yet, the next Lok Adalat sitting for this instant case is 

fixed on 03.04.2023 for conciliation of the matter, and the parties are 

informed to be present at the Court of Justice JH Lalparmawii as 

per Section 89 of CrPc. A True Copy of Sitting Report of Lok 

Adalat dated 17.01.2023 is annexed herewith and marked as 

“ANNEXURE-3” 
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5. That, furthermore the deceased also received Ex-gratia compensation 

from the Prime Minister’s Relief Fund amounting  to  Rs.2,00,000/-  

which was  credited  to  the  accounts  of  the  next of kin of each of the 

victims. The disbursement of compensation was executed by the 

Deputy Commissioner, Hnahthial on urgent basis and the next kin of all 

the deceased have duly been compensated in this regard.  A True Copy 

Letter Certifying disbursement of PMRF compensation dated 

19.12.2022 is annexed herewith and marked as “ANNEXURE-4” 

 

6. The Office of Superintendent of Police, Hnahthial District had 

submitted its report to the Home Department detailing steps taken in 

investigations and the findings thereto The following are extracts 

from the reports: 

8.1  Action taken report submitted by Home Department: Inquest was 

conducted over all the 12 (twelve) dead bodies. They were all sent to 

District Hospital, Hnahthial for Post-Mortem examination after all 

formalities were observed. All the dead bodies were sent to their 

respective hometown. 

Seizure: Damaged machineries such as:- 

a) Excavator (Volvo) -5 No's. ii) ROC (Compressor) -2 no's. 
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b) Terex Crusher 

 Documents such as: 

a) Duty detailment (roster) of ABCI company on 14.11.2022. 

b) Quarry pass/ land lease agreement 

c) Quarry power of Attorney from ABCI Infrastructure Pvt. Ltd 

Arrest: Three persons were arrested and released on bail after 

doing all formalities. They are: 

a) Shri Bharat Sharma (26) S/o Manak Chand Sharma P/A Khotari, 

Rajasthan. Camp: Maudarh Hnahthial District 

b) Shri Bajrang Lal Bhugari (56) S/o Malik Chand Bhugari of 

Newline, Dhora l Rajasthan. Camp: Base camp Kutkawk, 

Hnahthial 

c) Shri Pravin Kumar (40) S/o Gopal Chand of Charwas,  Dist. 

Rajasthan. Camp: Maudarh Hnahthial District. 

Requisition to General Manager, ABCI Infrastructure  Pvt.  Ltd.  was 

served to produce Josep Marandi  (Blaster/firer)  at  Maudarh  stone  

quarry, who is on leave at present for,  re-interrogation and further 

necessary action. Further report shall be submitted when required.  

Investigation is still under progress under the close supervision of 

Superintendent of Police, Hnahthial. 
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8.2 Action taken report submitted by Environment, Forest & 

Climate Change Department: The Department conducted an on-site 

inspection in December, 2022 and further investigations/ 

inspections are  on-going.  In line with the inspection conducted by 

the Department in December, 2022, the following are 

recommended for necessary action: 

a. Geology & Mineral Resources Department may issue permission for 

operation of stone  quarry  only  on  obtaining  prior  Environmental  

Clearance and consent under Air Act, 1981. 

b. Suitable safety operation guidelines may be made available for 

safety of the workers , general public as well as the environment. 

c. All Quarries may be monitored and supervised by the District 

Administration, State Pollution Control Board, Labor Board/ 

Department, and Geology & mineral Resources Department. 

8.2 Action taken report submitted  by  Directorate  of  Geology  & 

Mining: The Mines Act 1952 with the Metalliferous Regulations 

1961, the Explosives  Act,  1884  with  the  Explosives  Rules  2008  

are  relevant laws for examination of this Stone Quarry at Maudarh, 

Leite located within Hnahthial District, Mizoram 

Violations and Penalty Provisions: 

a. Violation: Reg. 106 of the Metalliferous Mines Regulations, 1961 
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(MMR 1961) i.e., Non-maintenance of overburden and mineral 

(stones) benches. Maximum permissible slope angle of face and 

sides ie. 60o from horizontal was exceeded and maintain high-wall 

exceeding prescribed limit of 6m. 

Penalty: Section 73 of the Mines Act, 1952 ie. Punishable with 

imprisonment for a term which may extend to 3 months, or with 

fine which may extend to Rs. 1,000/- , or with both. 

b. Violation: Reg. 34(1) of the MMR 1961 read with Section 17 of 

the Mines Act, 1952 ie. Non-appointment of qualified Manager at 

the mine for overall management, control, supervision and 

direction at the mine. 

Penalty: Section 69 of the Mines Act, 1952 ie. Punishable with 

imprisonment for a term which may extend to 3 months, or with 

fine which may extend to Rs. 2,500/- , or with both. 

c. Violation: Sub-section (1) of Section 23 of the Mines Act, 1952 ie. 

Failure to give notice of any accident occurrence at the mine by the 

mine owner. 

Penalty: Section 70 of the Mines Act, 1952 ie. Punishable with 

imprisonment for a term which may extend to 3 months, or with 

fine which may extend to Rs. 500/- , or with both. 

7



d. Violation: Rule 7 of the Explosives Rules, 2008 ie. Possession and 

use of explosives without holding Explosive Licence. 

Penalty: Sub-section (b) of Section 9-B of the Explosives Act, 1884 

ie. Punishable with imprisonment for a term which may  extend  to  2  

years,  or with fine which may extend to Rs. 3,000/- , or with both.  

The True Copy of Comments on Incident Report dated 21.12.2022 is 

annexed herewith and marked as “ANNEXURE-5” 

7. That the EF&CC Department vide letter dated 22. 12.2022 submitted a detail 

site inspection report in this regard. It was stated therein that Geology & 

Mineral Department may issue permission for operation of stone quarry only 

on obtaining prior EC and consent under Air Act, 1981. Furthermore, suitable 

guidelines and safety procedure may be put to place and all quarries may 

directly be monitored by District Administration, State Pollution Control Board 

and Geology & Mineral Department. A True Copy of Letter dated 22.12.2022 

along with detailed Site Inspection Report is annexed herewith and marked 

as “ANNEXURE-6” 

 

8. That furthermore, the Disaster Management & Rehabilitation Department vide 

letter dated 12.01.2023 had directed the Superintendent of Police, Hnahthial 

District to take coercive steps and attaché the properties of the PP to ensure that 

compensation is paid in timely manner to the victims. A True Copy of Letter 
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dated 12.01.2023 is annexed herewith and marked as “ANNEXURE-7” 

 

9. That it is also submitted that a FIR was registered by the concerned police 

station subsequent to the date of incident. The FIR No. 33 of 2022 dated 

15.11.2022 lodged under section 304A and 336 of IPC against the PP. It is 

humbly submitted that based on further investigation, the concerned officer, 

Hnahthial moved an application before the Chief Judicial Magistrate, 

Hnahthial for amendment of the charging section in the FIR. Accordingly, the 

Ld. CJM was pleased to pass order dated16.01.2023 wherein section 304A was 

substituted by much graver section 304 of IPC. A True Copy of FIR no. 33 of 

2022 dated 15.11.2022 is annexed herewith and marked as 

“ANNEXURE-8” 

A True Copy of Order dated 16.01.2022 passed by Ld. Chief Judicial 

Magistrate, Hnahthial is annexed herewith and marked as “ANNEXURE-

9” 

 

10. That, it is humbly submitted that a brief report on the incident as 

well as investigation as well as steps taken accordingly, was 

prepared by the Superintendent of Police, Hnahthial. A True Copy 

of Brief Report dated 17.01.2023 is annexed herewith and marked 

as “ANNEXURE-10” 
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11. That it is humbly submitted that the State of Mizoram is taking every 

step to ensure adequate remedy is provided to the families of the 

deceased and no further mishaps occur in the State. The State 

undertakes to comply with directions of this Hon’ble Tribunal in 

interest of justice and public welfare. 

Filed-19.01.2023 

Place-New Delhi  

 

Siddhesh Kotwal 

Counsel for the Respondents/State of Mizoram 
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Item No. 02  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(By Hybrid Mode) 

Original Application No. 846/2022 

In re: News report published in the Newspaper The Hindu dated 
15.11.2022 titled “Stone quarry collapses in Mizoram, 12 
feared dead” 

Date of hearing: 28.11.2022 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Respondent(s): Mr. Siddhesh Kotwal, Advocate for the State of Mizoram 

Mr. Aman Bhalla, Advocate for CPCB 

Mr. Rajan Kumar Chourasia, Advocate for MoEF & CC 
Mr. Amit Prasad & Ms. Devina Sehgal, Advocates for ABCI 
Infrastructure Pvt. Ltd., the Project Proponent (PP) 

ORDER 

1. This matter has been put up in the light of media report titled “Stone 

quarry collapses in Mizoram, 12 feared dead”, to the effect that as a 

consequence of collapse of slope in Hnahthial District, Mizoram, 12 

persons, who were the workers engaged by ABCI Infrastructure Private 

Limited, died. 

2. Vide letter dated 16.11.2022, the Registry gave advance notice of 

today’s hearing to CPCB, State PCB, Regional Officer, MoEF&CC, Shillong, 

Mining Department and the ABCI, Infrastructure Pvt. Ltd.-PP. 

3. In pursuance of above notice, counsel have entered appearance for 

the PP, MoEF&CC, CPCB and the State of Mizoram. However, no written 

response has been filed. 

12
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4. Learned counsel for the State has made an oral statement that the 

PP was indulging in illegal blasting for mining for which FIR has been 

lodged and investigation is in progress. Further action will be taken as per 

law. MoEF&CC and CPCB have not taken any stand. Learned counsel for 

the PP has stated that compensation of Rs. 1 lakh each has been given to 

the deceased and payment of ex-gratia is awaited from the PM Relief Fund. 

It was a case of accident for which the PP has no responsibility. 

5. We express our regret that adequate sensitivity is not shown by the 

authorities in dealing with human tragedy of such magnitude. Least 

expected from the authorities and the PP was an affidavit setting out their 

respective versions. In such serious issues, investigation cannot be long 

drawn and statutory regulators could atleast give prima facie version. It is 

further surprising that compensation paid to the victims is ridiculously 

low. Compensation ought to have been paid atleast as per scale laid down 

in Employees/Workmen Compensation Act, 1923 or as per Sarla Varma 

Vs. DTC1 and National Insurance Company Vs. Pranay Sethi2 as laid down 

by this Tribunal dealing with cases of such disasters.

6. As laid down by the Hon’ble Supreme Court in M.C. Mehta v. UOI & 

Ors.3, liability of owner of any hazardous commercial activities for damage 

is absolute and not governed by Ryland v Fletcher rule. This Tribunal has 

held4 that in such cases, compensation should be @ Rs. 20 lakhs in respect 

of each of the deceased victim on principle in Uphaar Cinema5. If the PP 

fails to pay such compensation, the State has to pay and recover the same 

from PP.

1 (2009) 6 SCC 121
2 (2017) 16 SCC 680 
3 (1987) 1 SCC 395
4 O.A. No. 804/2022, In re : News item published in The Indian Express dated 01.11.2022 titled 
Delhi : 2 dead in factory fire in Delhi’s Narela
5 (2011) 14 SCC 481 
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7. We further note the discussion on the subject in order dated 

11.01.2021 in O.A. 44/2021, In re: News item published in The News 

Indian Express dated 12.02.2021 titled “At least 19 dead in 

Virudhunagar firecracker factory blast, more than 30 injured”, the 

Tribunal observed as follow:-

“xxx……………………………….xxxx……………………………….xxx 

Norms for compensation 

1. The compensation that is payable for victims of the tragedy 
could never be arbitrary. The need to compensate or right to 
secure compensation could themselves be not a matter of 
debate at all. Only the scale of compensation and the persons 
who would become liable to pay the compensation will 
require to be appraised. 

2. There are several compensation regimes for deaths and 
injuries and different enactments which are dis-similar and 
grossly variant. The Workmen Compensation Act, which is 
surely applicable, provides compensation that will have 
scales of compensation determined on the age and the 
income of the workman. The liability shall be on the principal 
employer. Here the problem is that the licensee has sub-
leased the premises to three different persons whom we have 
named above but have not gathered statements from any one 
of them since they appear to be in judicial custody after 
arrest, pending investigation into criminal offences instituted 
against them. 

3. The Public Liability Insurance Act casts an absolute liability, 
caps the entitlement to a paltry sum of Rs.50,000/- for death 
and Rs.25,000/- for grievous injury. It cannot be efficacious 
to look for relief under the said Act. 

4. The scales of compensation under different enactments for 
transport accidents as in Carriage by Air Act, Railways & 
Motor Vehicles Act are different. In the first three enactments 
set out, there is absolute liability and the compensation 
ranges between Rs.8 lakhs and Rs.15 lakhs. The Motor 
Vehicles Act contemplates three regimes: absolute liability 
under Section 140, prescribing Rs.2 lakhs for death, 
Rs.50,000/- for grievous injuries and compensation up to 
Rs.800,000/- under a structured formula of strict liability 
norm under Section 163A. Just compensation under Section 
166 is what is most scientific and driven essentially through 
two decisions in Sarla Varma Vs. DTC – (2009) 6 SCC 121 
and as modified by National Insurance Company Vs. Pranay 
Sethi – (2017) 16 SCC 680. The compensation is determined 
based on a multiplier formula which will be applied against 
the multiplicand that is quantified as the likely contribution 
to the family by the deceased victim. The conventional heads 
of claims, such as, loss to estate, loss of love and affection, 
loss of consortium towards spouse, funeral expenses are all 
added. In the amendment contemplated by Amendment Act 
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32 of 2019, the minimum threshold amount that will become 
payable shall be not less than Rs.5 lakhs for fatal accident 
and Rs.2 lakhs for grievous injuries. 

5. In traumatic accidents such as bomb blasts or fire accidents 
due to electrocution or terrorist activities, public law remedies 
have been resorted to, where the compensation shall not 
always be made to depend on the age of the victims and the 
number of dependents. They are invariably fixed sums within 
the broad age brackets, such as persons less than 20 years 
of age and above the said age limit. In MCD Vs. Uphaar 
Tragedy Victims Association – (2011) 14 SCC at page 481 – the 
compensation was fixed at Rs.10 lakhs in the case of those 
aged more than 20 years and Rs.7.5 lakhs to those aged less 
than 20 years and compensation of Re.1 lakh was awarded 
to each of the injured victims. The amount carried interest at 
9%. 

6. In Dabwali Fire Tragedy Victims Vs. Union of India & Others, 
a Division Bench of the P & H High Court provided 
compensation by examining the recommendations of the 
One-man Commission that elicited details about the age of 
the victims, the number of dependents of each of them, the 
income of the deceased persons, in amounts ranging 
between Rs.1 lakh and Rs.15 lakhs. The decision of the 
Division Bench passed in CWP 13214 of 1996 through its 
decision on 09.11.2009, was confirmed by the decision of 
the Supreme Court in – (2013) 10 SCC at page 494. In Sanjay 
Gupta v State of UP (2015)5 SCC 283, the Supreme Court 
was dealing with an incident of devastating fire that broke 
out in a Consumer Show held at Victoria Park, Meerut. It was 
organised by a private company through contractors 
engaged by them after seeking permission from the State 
Government. It resulted in death of 64 persons and grievous 
injuries to several others. The Commission of Enquiry found 
the State and its authorities to be prima facie responsible for 
statutory violations while granting permission and during 
the show. No doubt, in this case there was no violation of 
any law in the grant of licence, but there had been a lack of 
care to see that the premises had been used only by the 
persons who held the licence. 

7. In Sanjay Gupta (Supra) the Supreme Court had taken note 
of the compensation awarded in Uphaar Tragedy Victims 
Association case, decided in 2011 as well as Dabwali fire 
tragedy case, decided in 2013. They observed that the State 
Government should see that the victims did not remain in a 
constant state of suffering and despair and interim 
compensation of Rs.30 lakhs was directed to be paid, which 
subsequently through a direction issued in the same case 
and reported in (2018) SCC 634, to be distributed on pro-
rata basis through the Jurisdictional District Judge. 

8. There have been other earlier decisions of the Supreme Court 
when fixed sums have been awarded through public law 
remedy. In what was referred as boat tragedy case dealing 
with deaths of children due to boat capsize in MS Grewal Vs. 
Deep Chand Sood (2001) 8 SCC 151, the court awarded 
compensation at the rate of Rs 5 lakhs for each child and on 
the recommendations of former Chief Justice Chandrachud’s 
report in Lata Wadhwa Vs. State of Bihar in (2001) 8 SCC at 
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page 187 – the compensation ranged between Rs.2 lakhs per 
child and an amount upto Rs.5 laksh per adult. To persons 
who had burn injuries to the extent of 10% or below, the 
Supreme Court awarded, in modification of the Chief 
Justice’s Report, a minimum amount of Rs.2 lakhs. 

9. In all the cases before us, we do not have data of the number 
of dependents for the deceased persons. In respect of 
injuries, a few have been treated as outpatients and 
immediately discharged while some persons are still 
undergoing treatment. The percentage of burns have varied 
from 5% to 75%. Unfortunately, among the injured victims, 
there have been casualties during the treatment, for on as 
late as 05.04.2021, the tally of dead was 27. In this accident, 
there is no report of any child as having been injured or dead. 
We confronted only a few persons who are injured and who 
are less than 18 years of age. We do not think it would be 
proper for us to assess compensation for everyone by eliciting 
the age, income, etc. It will be appropriate to take the 
examples of lumpsum amounts awarded through 
public law remedies and allow for independent rights 
to be pursued by any victim through statutory forums 
prescribed under the Workmen Compensation Act, if so 
advised. The Workmen Compensation Act itself does 
not recognise any payment other than through the 
Commissioner and any compensation that we will 
recommend could be directed to be paid to the party 
under notice to the Workmen Compensation 
Commissioner so that they are not treated as amounts 
awarded by ‘contracting out’. In the decisions which 
we have referred, the ex-gratia payment made by the 
government will not be required to be deducted. On the 
other hand, we believe that the State Government shall 
take responsibility for 10% of liability for lack of 
effective supervision through Inspector of Factories 
and 10% on the Central Government for their failure 
to implement the safety laws. Rest of the 80% shall be 
levied on the licensee and his lessees jointly and 
severally and the 10% each as we have fixed on the 
Central and State Governments shall be several. One 
of us, (Kulkarni) is of the view that on account of the 
quoted provision of immunity, the payment by the 
State and the Centre shall be by way of contribution 
in gratis rather than responsibility by default. 
Further, as per rule 2(37) of the aforesaid rules, the 
occupier who has the control and who is responsible 
for managing the affairs of premises is solely 
responsible for the accident for the violations of rules 
and conditions of the licence. 

10. Taking note of the fact that in the Uphaar tragedy 
victims case the maximum compensation was Rs.10 
lakhs, but it related to an incident that took place in 
1997, almost 25 years back, we will double the 
compensation for death at Rs.20 lakhs per family of 
each of the deceased victims and Rs.15 lakhs to 
persons who have burns in excess of 50% and Rs.10 
lakhs for persons who have burns from 25 to 50% and 
Rs.5 lakhs for persons who have injuries between 5 to 
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25%. Victims who were treated as outpatients and who 
had but minor degree of burns or other forms of simple 
injuries shall be paid Rs.2 lakhs. The amounts shall 
be directed to be paid within the time the Tribunal may 
set and direct a further liability of interest at 12% p.a. 
for default of payment. The compensation is not 
merely a financial reparation for the loss of lives and 
injuries that have restitutive attributes but also 
designed to be punitive for the criminal negligence in 
carrying out hazardous activities in brazen violation 
of several laws that we have outlined above. The 
compensation amounts must necessarily therefore, be 
higher than what could occasion in a straightforward 
case of granting compensation as a welfare measure 
such as under the Workmen’s (Employees’) 
Compensation Act.” 

8. In view of the above, pending further orders, the State Authorities 

may ensure disbursement of compensation to the victims by taking such 

coercive measures as may be necessary against the PP failing which the 

State itself will be liable for payment. State may also take appropriate 

stringent measures against violation of law. Action to be taken by the State 

Authorities should include fixing responsibility for violating environment 

and safety norms, including in handling of explosive for blasting. 

9. Further, a joint Committee to be headed by the Chief Secretary, 

Mizoram with other members being Regional Officer, MoEF&CC, Shillong 

Regional Officer, CPCB, Shillong, District Magistrate, Hnahthial, Member 

Secretary, State PCB, State Disaster Management Authority, Secretary, 

Geology and Mining Department, Mizoram, nominee of Petroleum, 

Explosives Safety Organization (PESO), nominee of Chief Controller of 

Explosive, Nagpur and nominee of IIT Dhanbad may present a factual and 

action taken report in the matter with recommendations to prevent such 

disasters in future within one month by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. The Member Secretary, State PCB will 

be the nodal agency for coordination and compliance. The Committee will 
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be free to take assistance from any other expert/institution. It may interact 

with the stake holders. It may particularly mention the cause of the 

incident, extent of damage, person responsible, remedial measures taken 

and measures required to be adopted to prevent such incidents. It will be 

free to conduct proceedings online except for the visit by the some of the 

concerned Members to the site, as may be decided by the Committee. It 

may meet within one week and prepare action plan for preparing its report. 

A copy of the report be placed on website of the State PCB for response of 

the PP or any other stake holder before the next date. 

10. We also request the Mizoram State Legal Service Authority to provide 

legal assistance to the victims.  

List for further consideration on 20.01.2023. 

The District Magistrate, Hnahthial and SP may remain present on 

the next date by Video conferencing.

A copy of this order be forwarded to the Chief Secretary, Mizoram 

Regional Officer, MoEF&CC, Shillong Regional Officer, CPCB, Shillong, 

District Magistrate and SP, Hnahthial, Member Secretary, State PCB, State 

Disaster Management Authority, Secretary, Geology and Mining 

Department, Mizoram, Petroleum, Explosives Safety Organization (PESO), 

Chief Controller of Explosive, Nagpur, IIT Dhanbad and Mizoram State 

Legal Service Authority by email for compliance. 

Adarsh Kumar Goel, CP 

Arun Kumar Tyagi, JM 

18



8 

Prof. A. Senthil Vel, EM 

Dr. Afroz Ahmad, EM 
November 28, 2022 
O.A. No. 846/2022 
A 
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No. C. Laors | 231 2O22'DMIR
GOVERNMENT OF MIZORAM

DISASTER MANAGEMENT & REHABILITATION DEPARTMENT
***
Aizautl, the 29th of December, 2O22.

To
The ABCI Infrastructure Private Limited
Mizoram
036r-246405
delhi@abciinfra. com, ghy@abciinfra. com, hr@abciinfra. com

Subj. : Compensation to victims of Maudarh Quarry accldent.

Ref. : No. B. 13012 lL69|2O22-DMR dt. 28.L2.2O22'

Dear Sir,

In continuation and supersession of this Department's letter

mentioned above, I am to dirdct you to pay full compensation to the victims

of Maudarh incident, in compliance with Para 6 of the Order dt.28.LL.2022

passed by the Honble National Green Tribunalwithin one week of issue of

this letter, failing which the State Government will be constrained to take

coercive action against You.

Additional S

J" Disaster Management & Rehabilitation Department

Memo No. C. L8O!$|23|2O22-DMR : Aizawl, the 29ut of Decembet,2O22
Copy to :

1) Sr. P.P.S. to Chief Secretary, Gouernm.ent of Mizoram.
2) Staff Officerto Director General of Polire, Mizoram.
3) Depftg Commissioner, Hnahthial for information.
4) Director, DM&R for information.
5) Supenntendent of Polie, Hnahthiat District for information and.

ne@ssary action.
6) Under Seuetary, Laut & Judicial Department for information.

Additional Secretary to the Govt. of Mizoram
Disaster Management & Rehabilitation Department

Yours faithfully,

t ----'

rrfffi,i1,\*
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REMINDER

No. C. 18OLS | 23 | 2O22-DMR
GOVERNMENT OF ]p.fiTZORAM

DISASTER MANAGEMENT & REHABILITATION DEPARTMENT
***

Aizawl, the 6tn of January, 2O23.

To

Subj. :

The ABCI Infrastructure Private Limited
Mtzorarn
036 r-246405
d e t h i@ab c i i n fra . c o m, ghy @abc i i n fra. c o m, hr@ab ci i n fra . c o m

Compensation to victims of Maudarh Quarry accident.

Dear Sir,

In continuation with oLrr letter No. C. 180I512312O22-DMR
dated 29 .I2.2O22 on the above subject. You are requested to submit
compensation amount due to the victims in compliance with Para 6 of the
Order dt.2\. 1 1.2022 passed by the Hon'ble National Green Tribunal since
the time line set by this Department has already lapsed.

LA
cret
mer

Yc

LI
cre
me

o

(

Additional Se
saster Manage

)urs
n

'hltary
ntB

faithfully,

b{(

^, 7.Di
ry to th{. Govt. of Mizoiam
& Rehabilitation Department

Memo No. c. 18o15/2312o22-DMR : Aizawl, the 6s of Januaryr20123
Copy to :

1)

2)
s)
4)
s)

6)

Sr. P.P.S. to Chief Secretary, GouerrLment of Mizoram.
Staff Olfier to Director General of Police, Mizoram.
D eputg C ommis sioner, Hnahthial for information.
Director, DM&R for information.
Superintendent of Polire, Hnahthiat Distnct for information and
necessary action.
Under Secretary, Law & Judicial Department for information.

Additional Secretary to the Govt. of Mizoram
Disaster Management & Rehabilitation Department
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To,

Subject:

Ref:

No.C. 1 80 15 I 23 | 2O22-DMR
GOVERNMENT OF MIZORAM

DISASTER MANAGEMENT & REHABILITATION DEPARTMENT
***

Aizautl, the 72th of Janudr!, 2023

The Sr. General manager,
ABCI Infrastructure Pvt. Ltd.,
Mizoram, O36I-2464Os
d e t h i@ab c i i n fra . c o m, ghy@abc i i n fra. c o m, hrr@ab ci i n fra. c o m

Compliance of Order dt. 28.tL.2O22 passed by the Honble
National Green Tribunal Payment regarding payment of
compensation to victims of Maudarh Stone Quarry accident.

i) Letter of even No. dated 29.12.2o122
ii) Reminder letter of even No. dated 06.0L.2O23
iiil Your letter dated O7.OL.2O23.

Sir,
I am directed to state that the Honble National Green Tribunal

in Para-6 of its Judgement Order dt. 28.IL.2O22, directed to give
compensation amounting to @ 20 lakh in respect of the each deceased
victim on principle in Uphaar Cinema.

As per Para- 7( 1 0) of the said Order dt.28. 1 1 . 2022, the
compensation amounfs must necessarilg therefore, be higher than what could
occasion in a straightforutard case of granting compensation as a welfare
measure such a.s under the Workmen's (EmploAees') Compensation Act.

Such being the case, you are informed to give compensation to
each deceased victims as per Workmen Compensation Act, 1923 and a sum
not less than the prescribed amount of the Honble National Green Tribunal.

Action in this regard may be taken urgently under intimation to
this Department.

Yours faithfully,
I

*!**$*f,r,l t

, - o, :11:,'Jn'#n:?lT S:ffi?,ffi H #i';,ffi ,',
Ivlemo No.C. 18O LS | 23 | 2O22-DMR : Ai zawl the !2tl. January , 2O2g
Copy to:

1) Under Secretary, L8r^J Department. i

2) Deputy Commissioner, Hnahthial District.

Addl. Secretary to the Government of Mizoram
Disaster Management & Rehabilitation Department
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No. SP (HNTL)/CRM-93/2022/01 

OFFICE OF THE SUPERINTENDENT OF POLICE 
HNAHTHIAL DISTRICT: HNAHTHIAL 

Dated Hnahthial: The 21« December, 2022 
To, 

The Under Secretary 
Home Department 

Gov't of Mizoram 

Subject: Comments on incidents report 

Sir, 

Kindly ref. to your letter No. C.13016/3/09-HM (HR) Dated 21* 
December 2022, I am submitting herewith Action taken report in C/W HNTL-PS 
C/No.33/22 Dt 15.11.2022 U/s 304 A/336 IPC as under: 

INQUEST: Inquest was conducted over all the 12 (twelve) dead bodies 

namely 
(1) Buddhadeb Mondal (25) s/0 Sunil Mondal, Nadia, West Bengal 
(2) Rakhesh Biswas (21) s/o Kalu Biswas, Nadia, West Bengal 

(3) Sorojit Roy (26) s/o Situ Roy, Cachar,Assam 
(4) Subrata Raptan (24) s/0 Shymal Raptan, Khalikhula, West Bengal 

(5) Madan Das (25) s/o Sonatan Das, Nadia, West Bengal 

(6) Omprakash Kumar (18) s/o Dalchand Mahato, Manamat,Chalra, Jharkhan 

(7) Mintu Mandal (22) s/o Madhusudn Mandal, Tehatla, Nadia, West Bengal 
8) Khemrul Kumar (22) s/o Murli Mehto, Manamat, Chatra, Jharkhan 

(9) Ajoy Chakma (25) s/o Rangachand Chakma, Khojaisuri, Lunglei District, 
Mizoram 
(10) Shifiqul Islam (26) s/o Muzahar Ali, Goalpara, Assam 

(11)Jahidur Islam (27) s/o Samsul Haque, Satrakanara, Assam 
(12) Kahamrai (49) S/o Sobroto (L), Zawlpui, Lunglei District, Mizoram 

They all were sent to District Hospital, Hnahthial for Post-Mortem 
examination after all formalities were observed. All the dead bodies were sent to 

their respective hometown. 

STATEMENT:The following statements were taken till date. They are; 

i) Josep Marandi -

ii) Pravin Kumar -

ii) Bharat Sharma 

Blaster (firer) at Maudarh stone quarry 
Quarry supervisor at Maudarh 
Quarry supervisor at Maudarh 
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iv) Bajrang Lal Bhugari - Commercial Manager, ABCI Company Santosh Kumar Patel- Excavator operator who was deployed 14.11.2022 and escape with simple injury. vi) President, Village Council, Leite 
vii) Secretary, YMA, Leite 
viii) Pu Lianchhuma & Pu Vanlalhmuaka of Maudarh ix) Driver as well as workers (10 person) who were deployed on 14.11.2022 at Maudarh stone quarry. 

deployed on 

x Two Excavator operator who had taken out the dead bodies from the debris. 
SEIZURE: Damage machineries such as:-

i) Excavator(Volvo) -5 No's. 
ROC(Compressor) -2 no's. ii) 

ii) Terex Crusher 
Documents such as: 

i) Duty detailment (roster)of ABCI company on 14.11.2022 ii) Quarry pass/ land lease agreement 
iii) Quarry power of Attorney from ABCI Infrastructure Pvt. Ltd. 

1 no 

QUESTIONNAIRE: - The following question were sent to General Manager, ABCI Infrastructure Pvt. Ltd. Their answer was also received. 
1. Who is the land owner of Maudarh Stone Quarry and when did the Company (ABCI Infrastructure Pvt. Ltd.) obtained Land Lease Agreement with the original land owner? Please enclose the copy. 
2. When did the Company (ABCI Infrastructure Pvt. Ltd.) obtained Mining Permit? Please enclose the copy. 
3. When did the Company (ABCI Infrastructure Pvt. Ltd.) obtained explosive Licence? Please enclose the copy. Do your company have safety storage of explosive. Please give the location and who guard the safety store of explosive? 4. Does the Company (ABCI Infrastructure Pvt. Ltd.) has Mining Engineer for 

monitoring Maudarh Stone Quarry and blasting design? If yes, name them. 5. Who is the authority of Quarrying Management? 
6. Who was the in-charge of Supervisor of Maudarh Stone Quarry on that day. iLe 

14.11.2022. 
7. How many persons were deployed at Maudarh Quarry on 14.11.2022? Name 

them with their designation and provide their deployment Roster etc. 
8. How many machineries were engaged at Maudarh Quarry on 14.11.2022? Give 

details. 
9. Give the lists of ABCI Infrastructure Pvt. Ltd. at NH-54, PKG-4, Hnahthial as of 

now. 

10. Did the Company (ABCI Infrastructure Pvt. Ltd.) design Standard Operating 
Procedures for quarrying and blasting plan?Ifyes, copy should be enclosed. 
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11. Did the Company (ABCI Infrastructure Pvt. Ltd.) lay down safety measures or 
security precautions for their workers? If yes, copy should be enclosed. 

12. Did the Company (ABCI Infrastructure Pvt. Ltd.) provide Personel Protective 
Equipment while engaging their work? If not, give the reason. 

13. Who was the sole responsible for blusting on the day of that incident. i.e 
14.11.2022? 

14. How many persons were died and how many persons were injured duet to that 
incident? Name them. 

15. When did the Company (ABCI Infrastructure Pvt. Ltd.) obtained drilling and 
blusting permit? Enclosed the copy. 

16. Did the Company (ABCI Infrastructure Pvt. Ltd.) deposit Royalty Challan to the 
department of Geology and Mining? If yes, enclose the copy. 

17. Please provide memorundum and articles of Association of ABCI Infrastructure 
Pvt. Ltd. along with all connected documents. 

ARREST:_Three persons were arrested and released on bail after doing all 
formalities. They are: 

1. Bharat Sharma (26) S/o Manak Chand Sharma P/A Khotari, Rajasthan. Camp: 

Maudarh Hnahthial District 
2. Bajrang Lal Bhugari (56) S/o Malik Chand Bhugari of Newline, Dhora l 

Rajasthan. Camp: Base camp Kutkawk, Hnahthial 

3. Pravin Kumar (40) S/o Gopal Chand of Charwas Dist. Rajasthan. Camp: 

Maudarh Hnahthial District. 
Requisition to GM, ABCI, Infrastructure Pvt. Ltd. was served to produce Josep 

Marandi (Blaster/firer) at Maudarh stone quarry who is on leave at present for re-

interrogation and further necessary action. 

Further report shall be submitted when required. Investigation is still 

under progress under the close supervision of SP Hnahthial. 

This is for favour of your kind information and necessary action please. 

Yours faithfully 

21.12.2022 

(BIJOY GURUNG) MPs 

Addl. Superintendent of Police 

for Superintendent of Police 

Hnahthial District: Hnahthial 45 

ANNEXURE-3 49

TRUE COPY



46 

ANNEXURE-3
50

ANNEXURE-6



47 

ANNEXURE-3

51



48 

ANNEXURE-3
52



49 

ANNEXURE-3
53



50 

ANNEXURE-3

54



51 

ANNEXURE-3
55



52 

ANNEXURE-3

56



53 

ANNEXURE-3
57



54 

ANNEXURE-3

58



55 

ANNEXURE-3
59



56 

ANNEXURE-3
60



57 

ANNEXURE-3
61



58 

ANNEXURE-3
62

TRUE COPY



42 

ANNEXURE-3 63
ANNEXURE-7

TRUE COPY



No -D/ 7*6 JwTu-Ps/b62 D19-1.a2 NCRB 

FIRST INEORMATION REPORI . O 

IR 
(Under Section 154 Cr.P.C.) 2/4 

Ath I.Tl Veat 202. "FIR No.. 
HIA 

1. *Dist. Aizawl *P.S...AA V* *** ******************* **********7****** 

2. Act_ /Pe *Section 304A1334 
Acth Chage oettory eu on allox As low -" 

Act IPe. SectroN304 /336/287 

Other Acts& Sectionsat. o Hw fL-P.clno- 3aa/cTm lLu)/1 Af. 16-1.22 

3. Occurence ofofience: *Daylonday "Date from 2. 22 *Date to 

Tie Period ayimt*Tine from *Time to 

(b) Information received at P.S. Date S7/20A2 

(c)General Diary Reference: Entry No. 

Tune3!00Vm 

Time3IDt 

Written/ Oral 4. Type of Information: 

Snu 
Beat No. Place of Occurance :(a) Direction and distance from P.S 2Rms 

(b)Address ARe lnpraslruulines unli dimihd slap feinr4 
5. 

7 
AAr Mauslar,tul 

In case, outside the limit of this Police Station, then the 

Name of P.S 
(c) 

District 

6. Complainant/Inforinant: 

allasdanz (a) Name 
Alltas Kbnaaga. (b) Father'shusband's Name 

(e)Date/Ycar of Birth: .9go (ci) Nationality: olss_ 

e)Passport No. Date of Issue Place of Issue 

Occupation: ovtuonat ( 
Adres: hakiues elue shli knples, lhi verg ma{ttia 

Integrated Investigation Form-1 
N Officer-in-Charge Hnahthial Police Station 

Hnahthial 
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Reas 

NCRB 

Details of known/suspected/unknówn with fiull particulars 
(Atfached separate sheet, if necessary) 

7. 

_ABLI Apastrulau ovrli dCilil 

Physical features, deformities and other details of the suspect: 

*Identification .*Date/Year of 
Birth 

Complexion Sex Build Height Mark(s) 
6 

2 

*Deformities/ 
Peculiaritiès 

*Habit(s) Dress Habit(s) *Teeth Hair E 

8 10 12 
,/ 

Mole *Tattoo *Language 
Dialcct 

*Burn Mark Leucoderma Scar 

13 15 16 17 / 14 

These ficlds will be entered only if complainant/informant gives any one or more particulars about 

the suspect. These will be used only for the purpose of preliminary retrieval to assist I.0. 

A data base created will slbsequently link one suspect in several cases, if any. 

A comprehensive and comp aata on all fields will again be prepared when any accused is arrested 

irrespective of previous suspicion. 
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Reason for delay in reporting by thc compiainant/ infonnant 

. 

9. Particulars of properties stolen (Attach separate sheet, if necessary) 

10. Total value of property stolen/involved 

11. Inquest Report/U.D.case No., if any 
12. FIR Contents (Attach separate sheets, if required): 

Attarhud 
n separei shat 

13. Actions taken: Since the above information reveals commission of offence(s) U/S as mentioned at 

am haaga Ttem No.2., Tegistered the case and took up the investigation/direct* 

Rank No.880 to take up the Investigation/Refused Investigation 

Transferred to P.S. on point ofjurisdiction. 

F.I.R. read over to the complainant/ informant, admitted to be correctly recorded and a copy 

given to the complainant/ informant, free ofcost. 

/22, 
Signature of Oficer in charge, Police Station 

Name ARoBERT L. hraii 

Rank laspeedr No. 26. 
14. Signature/Thumb impression 

ofthe complainant / informant. 

Officer-in-Charge 
Hnahthial Police Station 

Hnahthial 
15 Date and time of despatch to the court:, 
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The Officer In-Charge 
Hnahthial Police Station 
Hnahthial District 

Subject FIR 

Sir 

On dt 14.11.2022 at about 3:00 PM we got information that @ 2:40pm one stone quarry site operated by ABCI Infrastructures private Limited at Maudarh had collapse and some people were trapped inside debris. On receiving the information I immediately rushed to the spot. On reaching the spot, I saw that the stone quarry had collapsed. I was informed by ABCI Infrastructures Private Limitedt workers that Twelve (12) workers were buried inside the debris. After this I immediately informed all units and department for sending first aid and helping rescue operation. We immediately started the rescue operation and till 11:00Am Dt 15.11.2022 (today) 8 dead bodies had been recovered namely: 
(1) Buddhadeb Mondal (25) s/o Sunil Mondal, Nadia, West Bengal (2) Rakhesh Biswas (21) s/o Kalu Biswas, Nadia, West 8engal (3) Sorojit Roy (26) s/o Situ Roy, Cachar,Assam (4) Subrata Raptan (24) s/o Shymal Raptan, Khalikhula, West Bengal (5) Madan Das (25) s/o Sonatan Das, Nadia, West Bengal (6) Omprakash Kumar (18) s/o Dalchand Mahato, Manamat,Chalra, Jharkhan (7) Mintu Mandal (22) s/o Madhusudn Mandal, Tehatla, Nadia, West Bengal (8) Khemrul Kumar (22) s/o Murli Mehto, Manamat, Chatra, Jharkhan 

Inquest was conducted over the dead bodies and forwarded to District Hospital, Hnahthial for Post mortem examination. 
It was further observed that proper safety measures were not taken by ABCI Infrustructure Private Limited company as there was no proper assesment before the quarry operation. No safety measures were taken for the workers, the workers were also not provided safety equipment, no proper standard operating procedures were in place for operation and emergency purposes. This shows negligence on part of ABCI Infrastructures Private Limited company due to which Eight (8) persons have died so far and other four persons namely- (1) Shofiqul lslam s/o Muzahar Ali of Takimari, Jaleswar Bill, Goalpara, Assam (2) Jahidur Islam c/o Samsul Hoque of Satrakanara, NC Barpeta,Assam (3) Ajoy Chakma s/o Rangachand Chakma of Khojaisuri, Lunglei District (4) Kahamrai s/o Sobroto (L) of Zawlpui,Lunglei District are still buried. Further rescue operations are ongoing to check for any more casualties or hurt cases. Hence, for this act of negligence FIR u/s 304A/336 IPC is made out. 

Your Sincerely 
Ra Rnstuus 

Tu Psc/»o 3s/aa ot isn:2o 
3eA336 IPc 

SI (H.LALLIANSANGA) 

Hnahthial Police Station 
Hnahthial District 

spr[RosERT L.NAmlE 
Officer-in-Charge 

Hnahthial Police Station 
--La-
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COPY OF ORDER PASSED BY CHIEF JUDICIAL MAGISTRATE, 

LUNGLEI DISTRICT, MIZORAM 

In connection with Crl. Tr. No. /2022, Hnahthial P.S. Case o. 33/2022 

U/s 301 / 336 IPC Dated: 15.11.2022 

STATE OF MIZORAM 

-Versus 
UN-KNOWN 

BEFORE 
Shri Lalrinpuii, 

Chief Judicial Magistrate 

ORDER 
Dated 16 January, 2023 

1. Seen an application from SDPO, Hnahthial praying for alteration of 

charge section in. regard to No. CRM (HNTL) /HNTL-PS C/No 

33/2022/06 Dt. 13.01.2023. 

2. The applicant stated that the instant case was registered on the 

basis of FIR lodged by SI H. Lalliansanga of Hnahthial Police Station 

regarding the responsibility for the collapse of Maudarh Stone 

Quarry on 14.11.2022 which is operated by ABCI Infrastructure 

Private Limited which resulted the death of 12 persons on the spot. 

The applicant also stated that the investigation has so far revealed 

that the act done by the quarry operatdrs, supervisors, manager 

and blaster is likely to cause the death of the workers. No proper 

benches was made on above the quarry te reduce the heavy burde 

to the toe and heavy.explosives were blasted without proper blast 

design which destabilizing the over-burden slope, Heavy 

machineries were used for the extraction.and breaking of boilders. 

is als0 evident that ABCI Infrastructure Private Limited has no 

explostve permit for Maudarh stone quarny 

HNTE P G/No.33/2022, U/S 304 A/336 1PC 
PAge 1 

20/100AB16 O7 

Tolkanzay 

R.Lu!biak 

alrinzi 
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4. On careful perusal of the application this urt deems it to allow the 

prayer of the application. 

ORDER 

(a) That the charge section of 30 A IPC in respect of the 

instant case No. CRIM (HNTL) /HNTL PS C/No- 33/2022/06 DE. 

15,11.2022 shall be altered to 304 IPC and that Section 287 

IPC is also added in regard to the same 

(b)The application is allowed for: re-arrest and alteration of 

the charge section. 

(c)The concerned personnel shell do all the needful and 

reports shall be given to the concerned Court after execütion 

of the same. 
dCopy of this order shall be given to all concerned 

S7R 

Sd/-LALRINPUII 

Chief Judicial Magistrate 
Lunglel District, Mizoram. 

Memo NoN SCNo33/22ENLI:Dat 

Copy to 

ungler 16h Jan 2023 

MizoRn SOFO &O, Hrar 
2Cast rAOr. 

PES R 
Chiei Judicial Magistrate 

Lunglej District, .ungle 

2028/01 
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11 No - 1, Bazar Veng
l-lnahthial -7 9657 1, Mizoram
Phone : 0372-2332648
FAX :0372-2332648
Email : hnahthial.sp-
mz@mizoram.gov.in

GOVERNMENT OF MIZORAM
OFFICE OI. THE SUPERINTENDENT OF POLICE
HNAHTHIAL DISTRICT : HNAHTHIAL

,w
Azadiiq"

AmritMahotsav

IVo.SP(FI.n{TL)/ CRM-93/ 2021/ 02 Dated HnahthiaL the l/ttr,Jsn 2023

I}RIET.' RIIPOR'I'
lN C/W IIN'l'1,-PS C/No.33/22 I)T l5.l1.2022 tJ/S 304 4/336 II'C

(MAtJDARH STONIi QLIAILRY INCI DIiN'l')

On 14.11.2022 @ 3:00 PM telephonic information was received at

Hnahthial PS from LO ABCI lnfrastructure Pvt, Ltd, Hnahthial stating that

on 14.11.2022 @ 2.40 PM, one stone quarry site at Maudarh Village

under Hnahthial PS jurisdiction had collapsed and some twelve (12)
persons were reportedly trapped inside the debris. on receiving the

report of incident, SP Hnahthial along with officers from Hnahthial Police

Station proceeded to the place of incident Sl H. Lalliansanga of

Hnahthial PS was endorsed to take prelrminary enquiry of the incident

and to submit the report. Enquiry report was submitted by the Enquiry

Officer S l H Lalliansanga which revealed that the stone quarry had

collapsed and people working under ABCI lnfrastructure Pvt Ltd in the

stone quarry numbering about 12 (lyrrelve) people excavating stone
quarry at Maudarh village are all trapped inside the debris. lnformation to

all units and departments was sent to assisting for first aid and helping

rescue operation
The rescue operation at the quarry started from 14.11.2022

evening and on 15.11 2022 till 11:00AM B (eight) dead bodies had been

recovered (rescue operations for others continued) . Viz

1. Bhudhadev Mond al (25) S/o Sunit Mondal, Nadta West Bengal

2 Rakesh Buswas (21) S/o Kalu Biswas, Nadia, West Bengal

3 Sorolit Roy (26) S/o Situ Roy, Cachar Assam
4 Subrata Raptan (2a) S/o Shymal Raptan, Khalikhula, West Bengal
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5. Madan Das (25) S/o Sonatan Das, Nadia, West Bengal
6 Omprakash Kumar (18) S/o Dalchand Mahato, Manamat, Chalra,

Jharkhand
7. Mikntu Mandal (22) S/o Madhusudan Mandal, Tehatla, Nadia,

West Bengal
8. Khemrul Kumar (22) mS/o Murli Mehto, Manamat, Chatra,

Jharkhand

lnquest was conducted over the dead bodies of the victims and

forwarded to District Hospital, Hnahthial for Post Mofiem Examination
The EO Sl H. Lalliansanga observed that proper safety measures were
not takeri by ABCI lnfrastructure Pvt. Ltd Company as there was no
proper assessment before the quarry operation. No safety measure were
taken for the workers, the workers were also not provided safety
equipment, no SOPs were in place for operation and emergency
purposes

Due to these negligence on the part of ABCI lnfrastructure Pvt Ltd

Company to which 8 (eight) persons have lost their valuable lives, and

four other persons namely:

1 Shofigul lslam S/o Mu2ahar Ali of Takimari, Jaleswar Bill Goalpara
(Assa m )

2. Jahidur lslam Clo Samsul' Hoque of Satrakanara, NC Barpeta,
(Assam )

3 Ajoy Chakma S/o RanEachand: Chakma of Khojaisuri, Lunglei

4. Kahamrai S/o Sobroto (L) of Zawlpui, Lunglei District, Mizoram are
still buried by the debris.

Hence, FIR was submitted accordingly on 15.11 .2022 @ 3:00 PM at

Hnahthial PS by EO Sl H Lalliansanga of Hnahthial PS. Accordingly,
Hnahthial PS C/No 3312022 Dated 15 112022 U/S 304 4/336 IPC was
registered (suo-moto case)
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on 17.11 2022 another dead body of one person identified as Ajoy
Chakma S/o Rangachand Chakma of Khojoisuri, Lunglei District,
Mizoram was recovered.
The last missing dead body of one Jahidur lslam C/o Samsul Hoque of
Satrakanara, NC Barpeta, Assam was recovered on2122022 at around
B:00pm from the quarry stone debris
lnquests on all the above four dead bodies were conducted by the Police
i e l/O of the case on the date of recovery respectively The dead bodies
were sent to District Hospital Hnahthial for PME and handed over to their
respected relatives by ABCI lnfrastructure Pvt. Ltd Company, Kutkawk,
Hnahthial.

t

lnvestigation :

Due to sensitivity of the case it was transferred to Pu K. Lalnithanga,
MPS SDPO, Hnahthial

During investigation the following machinery was found submerged
inside the stone debrjs and damaged due to stone quarry landslide
They are viz'.

5 (five) Nos
2 (two) Nos
1 (one) No
1 (one) No

2 (two) Nos
1 (one) No

1 (one) No
1 (one) No
'1 (one) No

Excavator (Volvo)
ROC (Compressor)
Terex (Crusher)
Dozer
Tripper
Bolero Camper
Air Compressor
Wagon Drill
Rock breaker

All the above machineries were seized at the PO

During investigation following documents were seized:
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1. Duty detailment roster of 14.11.2022
2. Quarry pass Patta No. 20980211012612005 located at Leite village,

Lunglei District quarry covered @ 10 70 bigha.
3. Quarry power of Attorney: ABCI lnfrastructure Pvt. Ltd stamp

paper of R 100 Assam B. 556641 signed on 20th J'uly, 2O1g

General Manager of ABCIL lnfrastructure Pvt, Ltd was examined and a
Questionnaire was prepared and handed over to General Manager,
ABCI lnfrastructure Pvt. Ltd to reply the questions and the reply was
received, ABCI lnfrastructure Pvt.

Stakeholders of ABCIL lnfrastructure Pvt. Ltd working on the Quarry site
was examined and their statements were also recorded.

All the relevant permissions and other documents were also seized from
ABCI lnfrastructure Pvt. Ltd.

Statements of eyewitnesses and family members of the deceased were
also recorded

91 CRPC notice were sen!, to DC Office,'Director Geology & Mining,
Government of Mizoram, Director Mining Safety, Government of lndia
and Director Disaster Management & Rehabilitation, Government of
Mizoram for ascertaining the cause of the mining collapse

As per initial investigation 4 accused were arrested under section
304a/336 IPC :

1 Bharat Sharma (26) S/o Manak Chand Sharma P/A Khotari
Rajasthan

2. Pravin Kumar (40) S/o Gopal chand of charwas Dist Rajasthan

3. Bajrang Lal Bhugari (56) S/o Malik Chand Bhugari of
Newline,Rajasthan, Dhora Bass, Rajasthan

4

73



Further During course of
Department Government

4. Josep Marandi
District Mizoram

(36) S/o Tungya Marandi, Village: Rengdil, Mamit

i

:

investigation Report from Mining and Geology

of Mizoram were obtained and taken on record

.

Based on the report and further investigation permission for adding

section 304 l2B7 IPC along with re arrest permission was obtained from

Chief Judicial Magistrate, Lunglei

Upon obtaining orders from the courl the 4 accused were re-arrested

under section 304 IPC and sent for judicial custody

Present Status:

Based on the initial incident, suo moto FIR no 33/2022 under section

304A/336 IPC was registered against ABCIL infrastructure private limited

After initial investigation 4 accused persons named:

1. Bharat Sharma (26) S/o Manak Chand Sharma P/A Khotari,

Rajasthan

2. Pravin Kumar (a0) S/o Gopal Chand of Charuyas Dist. Rajasthan

3. Bajrang Lal Bhugari (56) S/o Malik Chand Bhugari of

Newline,Rajasthan, Dhora Bass, Ralasthan

4 Josep Marandr (36) S/o Tungya Marandi, Village: Rengdil, Mamit

District Mizoram

were arrested under sections
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Upon further investigation section 3041287 IPC were added after taking
due permission of the court and the 4 accused persons were re-arrested
and sent to Judicial Custody.

Further repofts are awaited from mining safety department government
of lndia and Director Disaster Management & Rehabilitation,
Government of Mizoram.

Sincere effort is being made to complete the investigation in a time
bound manner

For kind perusal to be forwarded to Standing Counsel, NGT, Delhi

IA*^"
(vlNEET KU"]VTAR)tPS

Superintendent of Police
Hnahthial District, Hnahthial

To

Copy to:-
1

2

3

DIG(SR), Mizoram

DGP(M)
lG P(Hq rs )

rGP(L&O)

:

kind information1
.l

For

(vrNEET KUMAR)tPS
Superintendent of Police

Hnahthial District Hnahthial

6

75

TRUE COPY


	BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL, BENCH, NEW DELHI
	Original Application No. 846/2022
	BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL, BENCH, NEW DELHI
	Original Application No. 846/2022

